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construction of an Upper Dam connec-
4ed to existing Neyyar Irrigation Pro-
ject. This representation was referred
%o the Kerala State Government. The
»State Government have intimated in
November 1950 that instructions have
been issued to their Chief Engineer to
take up detailed investigations of
Upper Neyyar Dam. Further action re-
garding scrutiny and clearauce eic. can
he taken only after the State Govern-
mment sends a details projeet report.
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Priority Date of the House Owning
Employees for Allotment of Goavern-
ment Accommodation

391. SHRI K. KUNHAMBU: will

the Minister of WORKS AND HOUS-
ING be pleased to state:

.(n) whether it is a fact that the pri-
ority dates of some house-owning Go+-
emment employees had been changed
1_:0. 1.9’1'7 irrespective of their date of
Joining the Government service;

3% (b) 1f so, why the same rule waa not
afdmd {o other house-owning CQovern-

ment employees who have alrsady
been allotted Government accommoda-
tion;

(¢) whether the dcecision of the
Works and Housing Ministry of 30th
August, 1980 treating all house-owning
Government empioyees on equal Isot-
ing for the purpose of allotment of
Government accommoczation has hasn
implemented; and

(d) ii not, the reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) It is a fact that Gov-
ernment by its orders dated 29th June,
1977 fixed 1-6-1977 as the priority date
in respect of all house owning Canteal
Government emplovec: in Delhi  for
geaeral pool accommadation, who had
joined Central Govt. ssrvice prins  to

“that date, irrespective of their sciual

date of joining.

{b) “Priorily date” refers oily to
those cases where Government ser-
vants are awaiting alletnment of pene-
ral pool accommodation or change to
their entilled category of accommoda-
tion. The priovity date ot 1-6-1977 was
also applicahle in  respect of those
house-owning officers who had almeady
been allotted Govt. accommeodation
and were waiting for a change fo their
enfitled category of accommodation.

(¢) Yes, Sir,
{(d) Does not arise.

Levy By States on Khandsarl Produc-
tion

8570. SHRI S, M. KRISHNA:
SHRI R. 1. BHATIA:

Will the Minister of AGRICULTURE
he pleased to state:

{a) whether three Khandsari produc-
ing States viz. Uttar Pradesh, Andhra
Pradesh and Madhya Pradesh have
imposed a levy on Khandsari produc-*
tion in. their States;

(b} it so0, the quantum of levy im-
posed and itz possible {mpast o1 the





